PUBLIC LIABILITY INSURANCE (NON-INDUSTRIAL RISKS) PoLICY

PREAMBLE

ICIC! Lombard General Insurance Company Limited (“the Company”), having received a Proposal
and the premium from the Proposer named in the Schedule referred to hereinbelow, and the said
Proposal and Declaration together with any statement, report or other document leading to the
issue of this Policy and referred to therein having been accepted and agreed to by the Company
and the Proposer as the basis of thjs contract do, by this Policy agree, in consideration of and
subject to the due receipt of the subsequent Premiums, as set oyt in the Schedule with all its
Parts, and further, subject to the terms and conditions contained in this Policy, as set out in the
Schedule with all jts Parts that on proof to the satisfaction of the Company of the compensation
having become payable as set out in Part | of the Schedule to the title of the said person or
persons claiming Payment or upon the happening of an évent upon which one or more benefits
become payable under this Policy, the Sum Insured/ appropriate benefit will be paid by the

PART I OF SCHEDULE

Policy No. Issued at Stamp Duty
1. Name & Address of Insured:

2. Address of the location(s) to be insured

3. Policy Period

4. Premium

Basic Premium (Rs.) ,_L, , , , , I—,
LLTTTTTT1]

Extension Premium (Rs.)
Loading as applicable ws) [ITTTT1T1T]
Less: Discounts as applicable ®s) [ JTTTTTT]
Total Premium @s) [ ITTTTTTT
Less:- Discount in Lieu of Agency Commission Rs) | [ TTTTT] [ ]
Net Premium ®Rs) [ ITTTTTT]
Add:- Service Tax @5% ®Rs) | T [TTTTT]

Total Amount (Rs.) ,_L’ | | | | H

5. Details of location(s) to be insured

Description of Business Activit

Misc 09




6. Indemnity Limit
Any One Accident (AOA) (Rs.) LITTTT] []

Any One Year (AOY) (Rs.) LITTTTITTT]

7. Indemnity Limit for the extensions

Type of Extension Indemnity Limit where applicable

Special Conditions

8. Retroactive date

LITTTTTTT1]

9. Excess Details

_ Subject to
—— Minimum Excess Maximum Excess
(Rs.) (Rs.)
Compulsory Excess ~~
Voluntary excess -~-

10. Coinsurance (if any)

Name of the Insurer Co-insurance Percentage

Signed for and on behalf of the ICICI

Lombard General Insurance Company Limited, at
on this date U , | , |

Authorised Signatory



PART Il OF SCHEDULE

1. Definitions

(i) “Accident’ means a fortuitous event or circumstance which is sudden, unexpected
and unintentional including resultant, continuous, intermittent or repeated
éXposure arising out of the same fortuitous event or circumstance.

(ii) ‘Damage’ means actual and/or physical loss or damage to tangible property.

(iii) ‘Injury’ means death, bodily injury, iliness or disease of or to any person.

(iv) ‘Period of Insurance' means the period commencing from the retroactive date and
terminating on the expiry date as specified in Part | of the Schedule .

(v) ‘Policy Period’ Mmeans the period commencing from the inception date and hour
and, terminating at midnight on the expiry date as specified in Part | of the
Schedule .

(vi) "Pollution' means pollution or contamination of the atmosphere or of any water,

land or other tangible property;

(vii) "Product' means any tangible property after it has left the Custody or control of the
Insured, which has been designed, specified, formulated, manufactured,
constructed, installed, sold, supplied, distributed, treated, serviced, altered or
repaired by or on behalf of the Insured .

2. Scope of Cover

The Company hereby agrees, subject to terms, conditions and exclusions herein
contained, endorsed or otherwise expressed hereon, to indemnify the Insured against
their legal liability towards third parties for Accidents resulting in Injury or Damage
occurring in the insured Premises in connection with the business specified in Part | of the
Schedule during the Period of Insurance and claim first made in writing against the
Insured during the Policy Period (other than liability under the Public Liability Insurance
Act, 1991 or any other Statute of similar or like nature, that may come into force after the
issue of this policy) to pay compensation including claimant’s costs, fees and expenses
anywhere in India, in accordance with Indian law,

3. Exclusions/ Exceptions
The Company shall not have any liability:

i) For any pollution howsoever caused unless specifically covered:;

| (ii) For any product or any liability thereat, or for any professional service deficiency
or liability arising therefrom;

(ifi) Assumed by the Insured by an agreement or contract, which would not have
attached in the absence of such agreement or contract;



(iv)

(v)

{vi)

(vii)

(viii)

(ix)

(x)

(xi)

(xii)

(xiii)

{xiv)

Arising out of any Acts of God, earthquake, earth-tremor, volcanic eruption, flood,
storm, tempest, typhoon, hurricane, tornado, cyclone or other similar acts or
convulsions of nature and atmospheric disturbances;

Arising out of deliberate, wilful or intentional non-compliance of any statutory
requirements;

Arising out of loss which is of pure financial nature such as loss of goodwill, loss
of market share etc;

Arising out of all personal injuries such as libel, slander, false arrest, wrongful
eviction, wrongful detention, defamation etc., and mental injury, anguish, or shock
resulting therefrom;

Directly or indirectly occasioned by, happening through or in consequence of war,
invasion, act of foreign enemy, hostilities (whether war be declared or not), civil
war, rebeliion, revolution, insurrection or military or usurped power;

Directly or indirectly caused by or contributed to by:

(a) ionising radiation Or contamination by radioactivity from any nuclear fuel or
from any nuclear waste from the combustion of nuclear fuel;

(b) the radioactive, toxic, explosive or other hazardous properties of any
explosive nuclear assembly or nuclear component thereof.

For claims arising out of the ownership, Possession, or, use of any tool or plant
forming part of any motor vehicle or trajler for which compulsory insurance js
required by legislation other than the following:

(a) claims caused by the use of any tool or plant forming part of or attached to or
used in connection with any motor vehicle or trailer;

(b) claims arising beyond the limits of any carriageway or thoroughfare caused by
the loading or unloading of any motor vehicle or trailer;

(d) claims arising out of any motor vehicle or trailer temporarily in the Insured's
custody or control for the Purpose of parking;

For or in respect of transportation of materials and/or hazardous/dangerous
substances outside Insured's premises unless specifically covered;

For or in respect of any aircraft, water-borne vessel or hovercraft owned,
Possessed or used by or on behalf of the Insured;



(xv)

(xvi)

(xvii)

(xviii)
(xix)

(xx)

{xxi)

{xxii)

(xxiii)

{xxiv)

(xxv)

control other than:

(a) premises (or the contents thereof) temporarily occupied by the Insured for
work thereon or other property temporarily in the Insured's Possession for
work thereon (but no indemnity is granted for damage to that part of the
property on which the Insured is working and which arises out of such work);

(b) employees' and visitors' clothing and personal effects;

(c) premises tenanted by the Insured to the extent that the Insured would be held
legally liable in the absence of any specific agreement,

For or in respect of injury and /or damage occurring prior to the retroactive date
as specified in Part | of the Schedule :

(a) Injury shall be deemed to have occurred when the clairﬁant first consulted a
qualified medical Practitioner in respect of such injury, and / or

For the deliberate, conscious or intentional disregard of the Insured’s technical or
administrative management rules or policies, expressed or implied, requiring
taking of reasonable steps to prevent any circumstances, which may give rise to a

Insured'’s Premises, if the Insured js in the business of hotel, motel, club houses,
restaurant, boarding and lodging houses, guest houses including flight kitchens,
cinema halls, auditoriums, theatres, open air theatres, public hall, school,
educational institutions and public libraries, unless specifically covered.

Arising out of yse of sports facilities, unless specifically covered,

Arising out of use of swimming pool in the Insured’s premises, unless specifically
covered.

In respect of losses/liability arising outside the territorial limits of Indija



(ii)

(iii)

(iv)

(v)

(vi)

(xxvi) Any facility other than éxpressly mentioned in the Proposal form.

Basis of Assessment of Claims

Basis of assessment of claims shall be the legal liability, as admitted by the Insured with
the prior written consent of the Company or in terms of an order of court of the
Competent jurisdiction, which shall accrue or arise on the Insured on the happening of the
events specified in the scope of cover, subject to compliance with the Policy Related
Terms and Conditions under Part Il of the Schedule.

Claim Procedures
The procedure for lodging the claim shall be as under:

On the occurrence of any Accident, whether or not the Insured receives any notice of an
alleged claim / co plaint, the Insured shall duly inform the Company in the manner
prescribed in the ‘Incident Reporting Form’, detailing the Accident.

(b) if any of the claimants or their agents have filed a court case against the Insured, and

either within or outside the court Process during the pendency of the proceedings, the
Insured shall first seek the permission of the Company, in the manner detailed in the
‘Claim Application/Consent Requisition Form’, and shal only do so with the prior
written approval of the Company as specified under the Policy Related Terms and
Conditions,

For any legal liability that is admitted as under sub-clauses 3 (a) and (b) of this Clause or in
terms of an order of court of competent jurisdiction, the Insured shall submit a duly filled
‘Claim Settlement Form’ within 14 days from the date of such admission or court order,
detailing the liability accrued and the Defence Costs, if any or any other information that
the Company may require.

The Insured shall furnish the forms duly completed together with:

(a) all material documents, as specified therein or as requested by the Company or
otherwise.
(b) Particulars of alj other insurances, if any

On request by or on behalf of the Company, the Insured shal| also at all times at his own
expense produce, procure and give to the Company all such further Particulars, plans,
specifications, books, vouchers, invoices, duplicates or copies thereof, documents,
investigation reports (internal/external), proofs, evidence and information with respect to



(vii)

(i)

(ii)

{iii)

the claim (verified by statutory declaration, if so required) and the origin and cause of the
loss and the circumstances under which the loss or damage occurred, and any matter

complied with.

Subject to applicable law, rule, regulation or notification in this behalf, the Company
hereby reserves the right as provided hereafter:

No claim in respect of loss equal to or exceeding twenty thousand rupees in value on the
policy shall be admitted for payment or settled by the Company unless the Company has
been given a report on the occurrence of the loss and extent of the loss, from a person
who holds a license to act as a Surveyor or loss assessor, under the Insurance Act, 1938,
and appointed by the Company for the purpose.

Provided that nothing hereinabove shall be deemed to take away or abridge the right of
the Company to waive such survey or to pay or to settle any claim at any amount
different from the amount assessed by the Surveyor or loss assessor,

Indemnity to Others

The indemnity granted extends to:

consent in the investigation, defence or settlement of any claim made against the Insured
and the costs of representation at any inquest, inquiry or other proceedings in respect of
Mmatters, which have a direct relevance to any claim made or which might be made against
the Insured, provided such claim or claims are the subject of indemnity by the policy.
Such costs, fees and eéxpenses are called * Defence Costs',



10.

11.

12.

13.

(i)

(i)

Indemnity Limits

Voluntary Excess

In the event of the Insured opting, the policy shall be subject to a voluntary excess as
mentioned in Part | of the schedule. This voluntary excess shall be applicable to both (a)
death/bodily injury claims and {b) property damage claims, inclusive of Defence Costs
arising out of Any One Accident (AOA). The Company's liability shall attach for the claims
in excess of such Compulsory and Voluntary Excess,

Limitation Period

Clause (iv) hereinunder of any specific event or circumstance which the Company
accepts may give rise to a claim or claims, which form the subject of indemnity by this
policy, then the acceptance of such notification means that the Company will deaj with

In the event of non-renewal or cancellation of this Policy, either by the Company or by the
Insured, the Company will aliow a time limit not exceeding 90 days from the date of

expiry or cancellation of the policy, provided no insurance s in force during this extended
reporting period of the same interest, for notification of claims for accidents which had



(iii)

(iv)

{v)

(vi)

{vii)

(viii)

(ix)

(x)

For the purpose of this policy, where a series of and/or several bodily injuries and/or
Property damages are attributable directly or indirectly to the same cause, all such bodily
injuries and/or property damages shall be added together and al| such bodily injuries
and/or property damages shall be treated as one claim and such claim shall pe deemed to
have been made at the point in time when the first of the claims was made in writing.
There shall, however, be no coverage for claims made arising from one specific cause
which are made later than 3 years after the first claim of the series.

The Insured shall give written notice to the Company as soon as reasonably practicable of
any claim made against the Insured (or any specific event or circumstance that may give
rise to a claim being made against the Insured) and which forms the subject of indemnity

No admission, offer, promise or payment shall be made or given by or on behaif of the
Insured without the written consent of the Company.

In the event the Company, in its sole discretion chooses to exercise its right pursuant to
this condition, no action taken by the Company in the exercise of such right will serve to
modify or expand in any manner, the Company's Liability or obligations under this policy
beyond what the Company's liability or obligations would have been, had it not exercised
its rights under this condition.

The Company may at any time pay to the Insured in connection with any claim or series of
claims under this policy, to which an indemnity limit applies, the amount of such limit
after deduction of any sums already paid or any lesser amount for which such claims can
be settled and upon such payment and/or settlement being made, the Company shall
relinquish the conduct and control of and be under no further liability in connection with
such claims.

In the event of liability arising under the policy or the payment of claim under the policy,
the limit of indemnity per any one year under the Policy shalil get reduced by the extent of
quantum of liability paid or to be paid in respect of such claim. Under no circumstances, it
shall be permissible to reinstate the limit of indemnity to the original level, even on
payment of extra premium.

The Company may cancel this Policy by giving thirty days’ notice in writing of such
cancellation to the Insured’s last known address and in such an event, the Company will
return the pro-rata portion of the premium (subject to a minimum retention of 25 per cent
of the annual premium for the expired part of the Insurance.



The Policy may also be cancelled by the Insured by giving thirty days’ notice in writing
to the Company, in which event the Company will retain Premium at short- period
scale provided there is no claim under the Policy during the period of Insurance.

In case of any claim under the Policy, no refund of premium shali be allowed.



PUBLIC LIABILITY (NON INDUSTRIAL) INSURANCE ENDORSEMENT

PLNI 1

Goods Kept in Custody of Insured Extension
(Applicable to Hotels/ Motels/ Club Houses/ Restaurants/ Boarding
Houses)

Notwithstanding anything herein contained to the contrary and in consideration of
an additional premium, it is hereby agreed and declared that the insurance under
this policy shall extend to include legal liability of the Insured for loss/damage to
property of residents/bonafide guests whilst they are under care, control and
Custody of the Insured in the premises referred to in Part | of the Schedule, subject
to limit of indemnity not exceeding the specific limit within the overall limit in
respect of Any One Accident (ACA) or aggregate during policy period (AQY) as
mentioned in Part | of the Schedule of the policy

Each claim under this extension shall be subject to an excess of 0.25% of Any One
Accident (AOA) limit of indemnity specified in the Schedule of the policy subject to
a minimum of Rs.1000/- and a maximum of Rs. 1,00,000/-.

It is hereby agreed and declared that exclusion under Clause 3 (xv) of Part Il of the
Schedule is deleted.

Also provided always that all other terms and conditions of the policy shall apply to
this extension as if they have been incorporated herein,



PUBLIC LIABILITY (NON INDUSTRIAL) INSURANCE ENDORSEMENT

PLNI 2

Food and beverages Extension

(AOA) or aggregate during policy period (AQY) as mentioned in Part | of the
Schedule of the Policy

It is hereby agreed and declared that exclusion under Clause (xxi) of Part Il of the
Schedule is deleted.

Also provided always that all other terms and conditions of the policy shall apply to
this extension as if they have been incorporated herein,



Sports facilities Extension

(Applicable to Hotels, Motels, Club Houses, Restaurants, Boarding
Houses, Scholls/ Educational Institutions)

Sports facilities covered by the Insured as listed below:

T

(ii) Adequate guards and experienced trainers are on duty, where
necessary;

(iii) The Premises/places used for sports/games are kept in a state of proper

maintenance;

Subject to limit of indemnity not exceeding the specific limit within the overall
limit in respect of Any One Accident (AOA) or aggregate during policy period
(AOY) as mentioned in Part | of the Schedule of the Policy.

It is hereby agreed and declared that exclusion under Clause 3 (xxiii) of Part Il of
the Schedule is deleted.

Also, provided that all other terms and conditions of the Poliey shall apply to this
extension as if they have been incorporated herein.



Swimming Pool Extension

(Applicable to alj Non-industrial Risks Except Shops and Godowns)

use of the Swimming Pool in the Insured’s Premises, subject to the compliance of
the following conditions:

(i) Swimming Pool is in hygienic condition with regular cleaning/
maintenance
i) Sanitary arrangements are proper

(iii) Life guards/Attendants are on duty when the pools are in use

It is hereby agreed and declared that exclusion under Clause 3 (xxiv) of Part Il of
the Schedule is deleted.

Also provided that al| other terms and conditions of the policy shall apply to this
extension as if they have been incorporated herein,



S e

PUBLIC LIABILITY (NON INDUSTRIAL) INSURANCE ENDORSEMENT

PLNI 5 Other facilities Extension
(Applicable to all Non-Industrial Risks Except Shops and Godowns)

Notwithstanding anything herein contained to the contrary and in consideration of
an additional premium, it is hereby agreed and declared that the Insurance under
this Policy shall extend to include legal liability of the Insured for death or bodily
injury or loss of or damage to or loss of use of property arising out of accidents

caused by the use of facilities specified hereunder subject to the condition that:

(i) The Premises/places are kept in a state of good repair/maintenance
(ii) Properly trained personnel take care of operation of such facilities
(iii) The materials used are proper and free of defects

Specified Facilities
L F—

This extension is subject to the limit of indemnity not exceeding the specific limit
within the overall limit in respect of Any One Accident (AOA) or aggregate during
policy period (AOY) as mentioned in Part | of the Schedule of the policy.

It is hereby agreed and declared that exclusion under Clause 3 (xxvi) of Part I of
the Schedule is deleted as regards the facilities specified above.

Also provided that all other terms and conditions of the policy shall apply to this
extension as if they have been incorporated herein.



PUBLIC LIABILITY (NON INDUSTRIAL) INSURANCE ENDORSEMENT

PLNI 6

(i)
(i)

Industrial Seepage, pollution and contamination Extension

property damaged or destroyed due to seepage, poliution or contamination,
where such seepage, poliution or contamination is caused by a sudden,

unintended and unexpected happening, which takes place in its entirety at a
specific time and place during the policy period.

This extension also includes the Payment of reasonable cost of removing,
nullifying or cleaning-up, seeping, polluting or contaminating substances provided
the seepage, pollution or contamination is caused by a sudden, unintended and
unexpected happening, which takes place in its entirety at a specific time and
place during the Policy period, whether a claim has been made or not against the
insured.

This Extension does not cover any liability

relating to fines, penaities, punitive or exemplary damage.

which would not have been covered under this Insurance, had this clause not
been attached.

It is hereby agreed and declared that exclusion under Clause 3 (xxiii) of Part Il of
the Schedule is deleted.

Provided always that all terms and conditions in the policy shall apply to this
extension as if they have been incorporated herein.



I

PUBLIC LIABILITY (NON INDUSTRIAL) INSURANCE ENDORSEMENT

PLNI 7

Acts Of God Perils Extension

itional premium, it is hereby agreed and declared that exclusion under
Clause 3 (iv) of Part Il of the Schedule is deleted.



It is expressly agreed and understood that the Cover granted under the
endorsement shalj not include pollution risk, howsoever caused, unless
specifically covered elsewhere in the policy.

Provided always that the statutory provisions as may be in force from time to time
for carriage of dangerous/ hazardous substances are complied with.

It is hereby agreed and declared that exclusion under Clause 3 (xxiii) of Part Il of
the Schedule is deleted.

Provided always that all other terms, conditions, provisions and exceptions in the
policy shall apply to this extension as if they have been incorporated herein,



PART Ill OF SCHEDULE

Standard Terms And Conditions

1.

lncontestability and Duty of Disclosure

The policy shall be null and void and no benefit shall be payable in the event of untrue or
incorrect statements, misrepresentation, misdescription or on non-disclosure in any
material particular in the proposal form, personal statement, declaration and connected

or any fraudulent means or devices being used by the Insured or any one acting on his
behalf to obtain any benefit under this policy.



10.

11.

the Insured or his legal personal reépresentative shall in al| cases be an effectual discharge
to the company.

Special Provisions

Electronic Transactions

The Insured agrees to adhere to and comply with all such terms and conditions as the
Company may prescribe from time to time, and hereby agrees and confirms that all
transactions effected by or through facilities for conducting remote transactions including
the Internet, World Wide Web, electronic data Interchange, call center , teleservice
operations (whether voice, video, data or combination thereof) or by means of electronic,
computer, automated machines network or through other means of telecommunication,
established by or on behalf of the Company, for and in respect of the policy or its terms,
or the Company's other products and services, shall constitute legally binding and valig
transactions when done in adherence to and in compliance with the Company's terms and
conditions for such facilities, as may be prescribed from time to time. The Insured agrees
that the Company may exchange, share or part with any information to or with other ICICI
Group Companies or any other person in connection with the Policy, as may be
determined by the Company and shall not hold the Company liable for such
use/application.

Duties of the Insured on occurrence of loss

On the occurrence of any loss, within the Scope of cover under the policy, the Insured
shall:

(i) Forthwith file/submit a Claim Form in accordance with Claim Procedure Clause as

(ii) Allow the Surveyor or any agent of the Company to inspect the lost/damaged
Properties/premises/goods or any other materia| items, as per the Right to Inspect
Clause as provided in this Part.

iit) Assist and not hinder or prevent the Company or any of its agents in pursuance of

{iv) Not abandon the insured property/item/premises, nor take any steps to
' rectify/remedy the damage before the same has been approved by the Company
or any of its agents or the Surveyor.



12.

13.

14.

If the Insured does not comply with the provisions of this Clause or other obligations cast
upon the Insured under this policy, in terms of the other clauses referred to herein or in
terms of the other clauses in any of the policy documents, all benefits under the policy
shall be forfeited, at the option of the Company.

Rights of the Company on happening of loss or damage:

On the happening of loss or damage, or circumstances that have given rise to a claim
under this policy, the Company may:

(i) enter-and/or take possession of the insured Property, where the loss or damage
has happened
(ii) take possession of or require to be delivered to it any property of the Insured in

(iii) keep possession of any such property and examine, sort, arrange, remove or
other wise deal with the same; and,

{iv) sell any such property or dispose of the same for account of whom it may
concern.

The powers conferred by this condition shall be exercisable by the Company at any time
until notice in writing is given by the Insured that he makes no claim under the policy, or if
any claim is made, until such claim is finally determined or withdrawn. The Company shall
not by any act done in the exercise or purported exercise of its Powers hereunder incur
any liability to the Insured or diminish its rights to rely upon any of the conditions of this
policy in answer to any claim.

Right to inspect

if required by the Company, an agent/representative of the Company including a loss
assessor or a Surveyor appointed in that behalf shall in case of any loss or any
circumstances that have given rise to the claim to the Insured be permitted at all
reasonable times to examine into the circumstances of such loss. The Insured shall on
being required so to do by the Company produce ali books of accounts, receipts,



15.

16.

17.

18.

19.

20.

Subrogation

In the event of Payment under this policy, the Company shall be subrogated to all the
Insured’s rights or recovery thereof against any person or organisation, and the Insured
shall execute and deliver instruments and Papers necessary to secure such rights.

The Insured and any claimant under this policy shall at the expense of the Company do
and concur in doing and permit to be done, all such acts and things as may be necessary
or required by the Company, before or after Insured’s indemnification, in enforcing or
endorsing any rights or remedies, or of obtaining relief or indemnity, to which the
Company shall be or would become entitled or subrogated.

Contribution

If at the time of the happening of any loss or damage covered by this policy, there shall be
existing any other insurance of any nature whatsoever covering the same, whether
effected by the Insured or not, then the Company shall not be liable to pay or contribute
more than its rateable proportion of any loss or damage.

Fraudulent claims

premium for the unexpired term from the date of the cancellation. The Insured may also
give 7 days notice in writing to the Company, for the cancellation of this policy, in which
case, the Company shall cancel the policy from the date of receipt of notice and retain the
premium for the period this policy has been in force at the Company’s short period scales.

Cause of Action

No Claim shall be payable under this policy unless the cause of action arises in India,
uniess otherwise specifically provided in Part Il of the Schedule to this policy.

Policy Disputes

Any dispute concerning the interpretation of the terms, conditions, limitations and/or
exclusions contained herein is understood and agreed to by both the Insured and the
Company to be subject to Indian Law. Each party agrees to submit to the exclusive
jurisdiction of the High Court of Mumbai and to comply with all requirements necessary to
give such Court the jurisdiction. All matters arising hereunder shall be determined in
accordance with the law and practice of such Court.



21.

22.

23.

24,

Arbitration clause

If any dispute or difference shall arise as to the quantum to be paid under this policy
(liability being otherwise admitted), such difference shall independently of all other
questions be referred to the decision of a sole arbitrator to be appointed in writing by the
parties to the dispute/difference or if they cannot agree upon a single arbitrator within 30
days of any party invoking arbitration, the same shall be referred to a panel of three
arbitrators, comprising of two arbitrators, one to be appointed by each of the parties to
the dispute/difference and the third arbitrator to be appointed by such two arbitrators.
Arbitration shall be conducted under and in accordance with the provisions of the

Arbitration and Conciliation Act, 1996,

It is clearly agreed and understood that no difference or dispute shall be referable to
arbitration as hereinbefore provided, if the Company has disputed or not accepted liability
under or in respect of this policy,

It is hereby expressly stipulated and declared that it shall be a condition precedent to any

right of action or suit upon this policy that the award by such arbitrator/ arbitrators of the
amount of the loss or damage shall be first obtained.

Renewal notice

Notices

Any notice, direction or instruction given under this policy shall be in writing and
delivered by hand, post, or facsimile to

In case of the Insured, at the address specified in Part 1 of the Schedule.

In case of the Company:

ICICI Lombard General Insurance Company Limited

ICICI Towers ‘ :
Bandra Kurla Complex

Mumbai 400 051

Notice and instructions will be deemed served 7 days after posting or immediately upon
receipt in the case of hand delivery, facsimile or e-mail.

Customer Service



T

25.

Grievances

In case the Insured is aggrieved in
specified address, during normal b

any way, the
usiness hours.

Insured may contact the Company at the



